IN THE CENTRAL ADMINISTRATIVF TRIBUNAL, JAIPUR BENCH,
JAIPUR

Dated c¢f order: 21.07.2003

OA No0.291/2003
Ramakant Chhonkar s/o late Shri Sri Chand Chhonkar aged 21

years, r/o Village and Pcst Dehra, Tehsil Nandbai, Distt.

Bharatpur.
.. Applicant
Versus
1. Union of Indis through the Secretary tc the
Government, Ministry of Personnel, Public

Grievences and Pension, Department cf Personnel
and Training, New Delhi.
2. The Secretary to the Government of 1India,

Department of Post India, New Delhi.

3. The Chief Pcst Master General, Rajasthan Circle,
Jaipur.
4. Superintendent of Post Cffices, Bharatpur

Divison, Bharatpur.,
.. Respcndents

None appesared on behalf of the applicant.

CORAM:

HON'BLE MR. M.L.CHAUHAN, MEMBER (JUDICIAL)

O RDER (ORAL)

Per Hon'ble Mr. M.L.Chauhan

None has appeared on behalf of the applicant on
4.7.03 and 10.7.03. None has put in appearance cn behalf
of the applicant even today, when the matter was called
for second time. It appears that the epplicant is not

interested in purecsuing the matter. Ae such, the present
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epplicaticn is dismissed for non-prosecution.



2. Even on merits, the applicant has nct made out

any case so as to interfere with the impugned order Ann.Al

dated 11.2.03. Vide this order the case of the applicant

for compassionate appointment was considered by'the Circle

Selection Cormittee in its meeting held on 21.1.03 and the

same was rejected on the following grounds:-

"1- The ex-official expired cn 12.5.2002.

2- As per synopsis, the ex—emplbyee‘had left wife,
two married scns and 3 married daughters.

3= As per educaticnal gqualification, the applicant
was eligible for appchtment on compassionate
grounds on the post bf Postman/Mail Guard.

4- The femily is getting family pension amcunting to
Rs. 1650+DR per month. |

5- The family had received terminal benefite to the
tune of Rs. 4,14,138/-

6- In assists, the family has own house to live in.

F- ‘The famrily haé landed proberty 9 Bigas. and Rs.

20000/- imccme P.A."

3. The main ground taken by the applicant ip this Oa
is that the case cf the applicant has not been Considered
by the respondents in an objective ranner. The'terminal
benefits to the tune of Rs. 4,14,138/- has been spent by
the mother of the applicant for satisfying the lcan taken
by the féther of the applicant and further loans taken by
the mother of the applicant in order tc perform rituals
and ceremrcnies at the time of death of his father. It is
further averred that the applicant has still to pay the
borrowings taken from the relatives and other persons by
the father of the applicant. Further contenticn raised by

the applicant in this OA is that the landed property is
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not presently genefating any income due tc fhe drcought in
Rajasthen for the last 4 years. The applicant has not
placed any contemprenecus material on reéord ~ to
gubstantiate his averment. The family consists cof ohly
widow and 2 major soné. The daughters are already merried
and as such fhey are not the liability of the family. The
family is getting a family-pensibn of Rs. 1650+ DR per
month and also received  terminal benefits to the tune of
Rs. 4,14,138/-. Furtﬁer, the applicant'has net disputed
that théy are in posséssion of landedvproperty‘compriSing
of 9 bighas and has_alsc cwn‘a‘house fo live in. In such

circumstances,fwhere the famiiy consists of only widow and
2 major scns, it cannof be. said that the family is in such

'an indigent cir¢umstances so as to warrant compéssioﬁate

appoihtment. If may also be addedAhere that even a mjor
sén after_attaining thé agé of 21 years ies not entitled to
pensionary benefits aé per rule 54 of the CCS (Pensipn)

Rules. Thus, it cannbt'.be .said that majof gons are

liability on the family, mcre pafticularly and in view of

the fact that the‘Apex‘Coﬁrt has repeatedly said that thg

compassionate appointment is exception to eqﬁality clause
as leid down under Article 14 and 16 of the Constitution
as it affects the right of otﬁér eligible persons from
§pen market to seek employment, such appcintment has to be

given'only in exceptionaly-énd deserving cases whére the
family is passiné_ in real financial crisis. Such
apbointﬁent cannct be souéht as a matter of rigﬁt and.more
particularly when'there'are_limitéd nuﬁbe; cf vacancies
viz. 5% of the totel dirécf recruitment in Group 'C' and
'D" category. As such if the application cf the applicant
has been rejected by the Circle Selection.Committee after
takinéu inte account 'the objecive assessment -of " the

financial condition of the family and other relevant
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factors such as landed proerty, hcuse and esize of the
family and age of members of the family, nc infirmity can
be found on such action. As such the OA Jdeserves toc be

dismissed on this score also.

4. Thus cn both counts, the present application is

dierissed with no order as to costs.

(M.L.CHAUHAN)

Member (Judicial)



